
In the Central Administrative Tribunal 
Calcutta wench 

MA 314 
MA 315 : 	 Date of ckder : 3o...6.99 
OA 1216 of 1997 

present. : H•n'ble Mr. D. Purkayastha, Judicial Member 

Smt. laXDII Mukhepadhyay 

-vs 1.. 

South Easern Railway 

For the Applicant : Ms. R# Banerjee, Advocate 

For the Respondents; Nine 

R D.E 

Heard Ld.Adv.cate Ms. Sanerjee in behalf of the applicant aver 

an application for restoration after condsning the delay of 7(seven) ys. 

Q is stated by the applicant in his application that id Advecate of the 

applicant got information of the dismissal order dates 5.5.99 'on 6.5.c9 
and she mentioned the matter on 7.5,99 for restoration but was advised 

to move appripriate application for the same. 
2. 	I have considered the submission of Ld. Advocate of the appli 

cant and a iso censjderd the prayer of restoration of the original appli-

cation N..1216/97 which is dismissed on 5.5.99 for default of the appli.. 

cant. After censidering the material fact and submissn of the Ld 
Ad , v•çe, I am of the view that there is sufficient cause for condoning 

the delay for restoration* Accordingly, MA 314/99 for restoration as 

well as MA 315/99 for condonation of delay are allowed and the original 
app licati.n NO.1216/97 is hereby restored to its original ntnnber and file 

$fter setting aside the order of dismissal dated 5.5.99. Accordingly, 

the case is a45ourned to 307,99 and applicant • is directed to itat 

the date if hearing to the respondents by Registered Post with  WD 
al.ngwith a copy of this .rder,  

fr 
( D. Purkayastha ) 

Member(J) 


